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Petition(s) for Special Leave to Appeal (C No(s) . 13170/ 2015

(Arising out of inmpugned final judgnment and order dated 30/03/2015

in WP No. 13215/2015 passed by the High Court O Karnataka at

Bangal or e)

K. M VAVANA MURTHY Petitioner(s)
VERSUS

CANARA BANK Respondent ( s)

Date : 30/04/2015 This petition was called on for hearing today.

CORAM :

HON BLE THE CHI EF JUSTI CE

HON BLE MR JUSTI CE S. A. BOBDE

HON BLE MR JUSTI CE ARUN M SHRA
For Petitioner(s) M. Raj esh Mahal e, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmde the follow ng
ORDER

Di sm ssed.

However, we grant another four weeks’ time fromtoday to
the petitioner to conply with the orders and directions issued
by the Debt Recovery Tribunal and the Hi gh Court.

O dered accordingly.

(G V. Ranana) (Vi nod Kul vi)
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